REPORT SUBMITTED BY RESPONDENT NO.4
IN O.A. NO. 177 OF 2021 (S7)

I, Sri J. Nivas, L.A.S., S/o Janardhanan, aged about 39 years, Occ: Collector
and District Magistrate, Krishna District, Machilipatnam, do hereby solemnly

affirm and sincerely state on oath as follows:

1 am working as Collector and District Magistrate, Krishna District,
Machilipatnam. I am the 4" respondent herein, as such I am well acquainted with
the facts of the case and I am authorized to submit the detailed report before the

Hon’ble National Green Tribunal Southern Zone, Chennai.

Ik [ humbly submitted that, the Hon’ble National Green Tribunal, Southern
Zone, Chennai has Suo Motu registered on the basis of the Newspaper report
published in “Eenadu Telugu Newspaper, Andhra Pradesh, Krishna District,
Amaravathi, Edition, dated.15.07.2021, under the caption

" 20008 T3S pardosr v (Gravel Mining Mafia Eye Gravel in Mallavalli)”.

2. It is alleged in the newspaper report that the gravel mining has its eyes on
Mallavalli village of Bapulapadu Mandal in Krishna District, where the soil is
being excavated. Prior to the allotment to Andhra Pradesh Industrial infrastructure
Corporation Limited (APIIC), it was customary to excavate Government land at
Survey No.11 unauthorized excavations have been going on for the past few days
in the patta lands bordering it recently. Local officials have become mute
spectators as large quantities of gravel are being moved by invoking the names of
senior officers in the District.

3. It is also alleged in that the gravel is being used to raise the level of lands
belonging to industries in the neighborhood. The Government assigned lands in
Mallavalli and Remalle are being used sold for financial reasons, as water
availability in these lands is scarce and difficult to raise crops. Some are carrying
out excavations with permits, while others are digging gravel without taking any
permits. The huge quantities of gravel have been removed from those areas. It is
also mentioned in the report that they have not even provided safe distance from
the roads which can enhance the possibility of sliding and thereby in causing
accidents. It is also alleged that the gravel is being illegally mined and moved daily

by tippers and tractors for private use.



4. It is humbly submitted that, the Hon’ble National Green Tribunal has directed
to ascertain the genuineness of the allegations made and also alleged violations
through the committee which has been appointed in O.A. No 176 of 2021 (S8Z) and
also directed to submit a comprehensive report, so that the Hon’ble National Green

Tribunal can dispose of both-the cases by a common order as the both cases relating

to Krishna District of Andhra Pradesh.

S The Hon’ble National Green Tribunal (NGT), Southern Zone, Chennai has
further directed the committee to ascertain

. Whether there any illegal gravel mining is going on in that area in question, if
so, what is the nature is so, what is the nature of action taken by the authorities
against such violations.

[I. Whether the gravel mining is being carried out in that area with necessary
permissions and clearances if any required for that purpose by authorities
against such violations.

. Whether any excess mining has been done even when permission have been
granted and if so, what is the quantity of excess mining done and assess the
environmental compensation including the amount required for restoration,

apart from imposing royalty and penalty as per the regulations.

6. As per the instructions of the Hon’ble National Green Tribunal, the

following committee constituted with the following officers:

i. Revenue Divisional Officer, Nuzvid.
ii. Superintending Engineer, Irrigation Circle, Vijayawada.
iii. Assistant Director of Mines & Geology, Vijayawada.

. I humbly submitted that, the committee has inspected the lands located in
R.S.No.1l and reported that the Tahsildar, Bapulapadu has given advance
possession certificate which is alienated infavour of APIIC and handed over the
total extent of Ac. 1360.06 Cts out of total extent of Ac. 1460.06 Cts in Sy.No.11
and kept Acs 100.00 Cts reserve for community Purpose/ House Site Holders. The
Committee has observed that illegal excavation of Gravel in Sy.No.12 & 11 of
Mallavalli Village, Bapulapadu Mandal. At present no Mining is observed in the
area. The site has been surrqunded by East Donka Road followed by NSP Canal,
West by existing Palm Qil Plantation, North by existing Coconut Plantation and
South by the premises of existing Fly Ash Bricks Manufacturing Unit.



The Geo-Coordinates of the excavated area 1s as follows.

| P;)f)nt N - Latitude E - Longitude |
a | 16°41°34.07"N 80°52° 0 IE
b 16° 41° 34.85"N 80° 52° 38.75”’E
C 16°41° 34.07”N 80° 52” 36.38"E
d | 16°41°33.87"N 80° 52° 36.42"E
8. The Committee further stated that, the Revenue authorities of Bapulapadu Mandal

informed that previously the following land owners and persons involved in excavation of gravel
without permission. The Surveyor, O/o Assistant Director of Mines & Geology. Vijayawada has

estimated the quantity excavated in the area as detailed below.

S.No | Name of Land Owner ‘ Sy.No | Extent | Classification Excavated | Estimated
| /Excavated Person ! in Acs | of the land area  in | Excavated
' ot = | [ Acres Quantity in cums
1 | Sri Chinnala 12A€ | 778 Patta land 1.40 14617.76
2 | Gangaraju, S/o | 12/1B | 3.30 NSP canal 075 6,237.43 |
3 Venkata Ramayya 12/1A | 2.96 Patta land 0.73 7187.83
4 = 11 | APIICLand | 0.36 3970.10
Sri Chinnala :
5 | Narasayya S/o 12/2A | 4.75 Patta land 0.17 1765.38
Subbaiah B =0
Total Excavated Area | 3.41 33,778.5
% The committee recommended to take necessary action on the persons

involved in illegal excavation of Gravel in Sy.no.11 & 12 of Mallavalli Village,

Bapulapadu Mandal under Rule 26(2)(i) of APMMC Rules 1966.

10. The Assistant Geologist and Surveyor office of the Assistant Director Mines
& Geology, Vijayawada who accompanied with the committee has reported that
Geologically the applied area consists of Gravel of recent geological ages which is
formed due to the weathering of base rock of Khondalite suite rock of Archean
Age. The Gravel present in the area is Red in colour, fine grained in nature.
Krishna District is underlain by a variety of geological formations comprising from
the oldest Archeans to Recent Alluvium. Hydro Geologically, these formations are
classified as Consolidated (Hard), Semi-consolidated (Soft) and Unconsolidated
(Soft) formations. The consolidated formations include crystalline (khondalites,
Charnockites & Garnetic Gneisses) and Meta sediments (Dolomites, Shales,
Phyllites and Quartzites) of Archaean and Pre-Cambrian periods respectively.
Semi-consolidated formations occur in the North-Eastern part of the District and its
extension is limited to small area i.e., in parts of Musunuru, Nuzividu, Bapulapadu

and Gannavaram Mandals.



11. The Zonal Manager, AP Industrial Infrastructure Corporation Limited,
Vijayawada has stated that the land measuring an extent of Acs 1360.06 cts in
R.S.No.11 of Mallavalli Village, Bapulapadu Mandal, Krishna District was handed
over advance possession to APIIC by Revenue Department for establishment of
Industrial Park. The APIIC has proposed to develop the following industrial park

in the subject land.

a. Mega Food Park - Acs. 57.45 Cts
b. State Food Park - Acs. 42.55 Cts
c. Model Industrial Park, Phase-I - Acs.1112.71 Cts
d. Model Industrial Park, Phase-II - Acs.100.06 Cts

12.  The Zonal Manager, APIIC, Vijayawada further stated that, some of the plot
owners those who have large extent of allotment have leveled the land allotted to
them duly cutting the hillock areas and transferring the same to the low level areas
in their premises and there is no excavation no gravel from APIIC industrial area to

outside areas.

13. It is humbly submitted that, the Superintending Engineer, Pulichintala
Project Circle, Vissannapeta has reported that the Bapulapadu Major (NSP Canal)
was excavated at about 35 Years ago and CM&CD works were also completed at
that time. The said canal serves an ayacut of 23243 Acres Further under
modernization of the canal network with the World Bank Aid, the Bapulapadu
Major Canal (NSP) was also modernized with CC lining from Km 0.000 to 15.000.
The Bapulapadu canal is passing through R.S.No.168 of Anantasagaram Village of
Agiripalli Mandal and entering into Sy.No.12 of Mallavalli Village of Bapulapadu
Mandal as per FMB and APSAC portal maps. As per the field verification, the
mining was carried out adjacent to the Bapulapadu Major NSP canal in Sy.No.12

of Mallavalli Village.

14. 1t is further submitted that, the Environmental Engineer, Andhra Pradesh
Pollution Control Board, Regional Office, Vijayawada reported that the officials of
APPCB, Vijayawada have inspected the lands for an extent of Ac.3.05 cts in
R.S.No.12 and an extent of Ac.0.36 cts in R.S.No. 11. Mining of gravel was
carried out upto a depth of about 1.5 to 2.0 meters from the surface level. No
stagnation of water is observed in the area. NSP Canal is passing adjoining the
excavator site all along Eastern boundary, which is an irrigation canal for
supplying water for agriculture in the surrounding area. Further, the Environmental

Engineer has stated that this office has not issued any permissions such as CFE,



CFO of the board to this Gravel mining site. The mine owner/lIllegal excavators
have carried out mining operations without obtaining Environmental clearance as
required under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under Section 21/22 of Air (Prevention & Control of Pollution Act, 1981

and amended thereof.
15. The committee finally observed the following points

[. Illegal Mining was conducted in Sy.No.11, 12/1C, 12/1B, 12/1A &
12/2A by the land owners/Illegal excavators.

II. The gravel Mining is conducted without Permission from the
concerned authorities.

. The total quantity of Gravel excavated in Sy.No.ll & 12 of
Mallavalli Village is estimated to 33778.5 Cum. The Assistant
Director of Mines & Geology, Vijayawada has issued show Cause
Notice to illegal excavators for excavation of 33778.5 Cum of Gravel
in Sy.No. 11, 12/1C, 12/1B, 12/1A & 12/2A over an extent of Acs
3.41 Cts without permission from the concerned authorities.
Necessary action will be initiated as per existing A.P.M.M.C rules
1966. The Environmental compensation will be also levied after
obtaining required parameters from the concerned authorities.

16. In view of the above, it is humbly submitted that action will be initiated
against the persons who involved in illegal excavation of gravel in the Sy.No. 11,
12/1C, 12/1B, 12/1A & 12/2A measuring an extent of Acs 3.41 Cts as per rules in

force.

17. A Copy of the Committee report along with its enclosures, report of the
Superintending Engineer, Pulichintala Project Circle, Vissannapeta and report of
the Environment Engineer, AP Pollution Control Board, Regional Office,
Vijayawada and report of the Zonal Manager, APIHC, Vijayawada are herewith

submitted for kind perusal.

18.  For the reasons stated above, it is therefore prayed that this Hon’ble National
Green Tribunal may be pleased to pass such other order or orders as this Hon’ble

National Green Tribunal may deem fit and proper in the circumstances of the case.

Yours faithfully,
\\\Q\”

Collector & District Magistrate

Krishna District,
o K
e Nty

Andhra Pradesh



JOINT COMMITTEE REPORT ON NGT ORDER IN O.A.N0.177/2021

The Hon’ble National Green Tribunal {(NGT), South Zone, Chennai has issued
following order In O.A. No 177 of 2021 Suo Motu based on News Item published in
Eenadu Telugu Newspaper, Krishna District, Amravati Edition, dated 15-07-2021
under the Caption ‘sead orae p ardbav wad’ (Mallavalli Gravel Pai Mafia Padaga).

It is alleged in the newspaper report that the gravel mining has its eyes on
Mallavalli in Bapulapadu Mandal in Krishna District, where the soil is being excavated.
Prior to the allotment to Andhra Pradesh Industrial Infrastructure Corporation Limited
(APIIC), it was customary to excavate government land at Survey no.ll.
Unauthorized excavations have been going on for the past few days in the patta and
bordering it recently. Local officials have become mute spectators as large quantities
of gravel are being moved by invoking the names of the senior officers in the District.
The gravel is being used to raise the level of lands belonging it Industries in the
neighborhood. The Govt assigned lands in Mallavalli and Remalle are being used sold
for financial reasons, as water availability in these lands is scarce and difficult to raise
crops. Some are carrying out excavations with permits, while others are digging
gravel without taking any permits. The huge quantity of gravel have been removed

from those areas.

Orders in O.A. No 177 of 2021

“In order to ascertain the genuineness of the allegations make and also alleged
violations and since this area is also falling Krishna District. So we feel that the same
committee which has been appointed in O.A. No 176 of 2021 (SZ) can be directed to
look in to this issue also and submit a comprehensive report, so that this Tribunal can

dispose of both the cases by a common order”.

TheHon’ble National Green Tribunal also directed the committee to ascertain the

following

I. Whether there any illegal gravel mining is going on in that area in gquestion, if so,
what is the nature is so, what is the nature of action taken by the authorities
aqgainst such violations.

II. Whether the gravel mining is being carried out in that area with necessary
permissions and clearances if any required for that purpose by authorities against
such violations.

IIl.Whether any excess mining has been done even when permission have been
granted and if so, what is the quantity of excess mining done and assess the
environmental compensation including the amount required for restoration, apart
from imposing royalty and penalty as per the regulations.

The Director of Mines and Geology, Ibrahimpatnam vide Lr.No 489498/D6/2021

dated 26-08-2021 has requested the Collector and District Magistrate, Krishna District,
Superintending Engineer, Public works Department, Vijayawada and Superintending



~
respective departments as members in the Joint committee with a direction to see that

the inspection and compilation of report shall be completed within a week in accordance
with the Standard Operating Procedure and send a report to the Director of Mines and
Geology, Vijayawada so as to submit action Taken Report on or before 13-09-2021 as
ordered by the Hon’ble National Green Tribunal{NGT)in O.A.No1768 177 of 2021.

The Director of Mines and Geology, Ibrahimpatnam vide Proceedings No
489498/D6/2021 dated 26-08-2021 has nominated Smt. V.Nagini, Assistant Director of
Mines and Geology, Vijayawada as member to the proposed Joint Committee to inspect
the areas in question and to submit a factual report with specific recommendation to
take further action in accordance with the relevant rules on the violations found, is any.
She shall co-ordinate with the Committee for early completion of the inspection and see
that the report is sent to the Director of Mines and Geology, Vijayawada within a week
s0 as to consolidate the Action Taken Report in order to facilitate the committee to
submit its report on or before 13-09.2021 as ordered by the Hon’ble National Green
Tribunal{NGT)in O.A.No 176& 177 of 2021.Further, Smt. V.Nagini, Assistant Director of
Mines and Geology, Vijayawada is also directed to arrange the 1%t Meeting of the Joint
Committee at the O/o Deputy Director of Minesand Geology, Vijayawada at the earliest

to prepare Road map for completions of joint inspection report.

The Deputy Director of Mines and Geology, Vijayawada is hereby nominated as
Nodal Officer for co-ordination and to provide necessary logistics to the committee for
this purpose.

To comply the Hon’ble NGT Orders and instructions of the Director of Mines &
Geology, Ibrahimpatnam for submission of factual report of the Joint Committee and 1%
meeting is proposed on 01.09.2021 for preparation of Road map for completion of Joint

inspection report.

The Collector and District Magistrate Krishna, Machilipatnam vide Lr.No.
Rc.D4/1949/2021, Dated:28.08.2021 constituted a committee with the following
officers

1. Revenue Divisional Officer, Nuzividu, Mobile No. 9849903964

2. Superintending Engineer, Irrigation Department, Vijayawada, Mobile No.
79010930989.

3. Assistant Director of Mines & Geology, Vijayawada, Mobile No. 9100688838

Directed the committee to inspect the area personally and submit the joint
committee report in detail on the points raised in both the petitions on or before
03.09.2021 to the Collector, Krishna without fail.

The Superintending Engineer, Irrigation Department, Vijayawada vide
Lr.No.CB/Supdt/NTPA/HRK/775", Dated:31.08.2021 has nominated Sri B Bhanu Babu
Deputy Executive Engineer in the joint committee as a member in respect of Irrigation

Department to perform the duties wherever necessary.



The Joint Committee has inspected APIIC lands located in Sy.No.11 and also the
lands adjacent to the APIIC lands on 03.09.2021. The Tahsildar, Bapulapadu has issued
advance possession certificate to the APIIC and handed over the total extent of Acs
1360.06 Cts out of total extent of Acs 1460.06 Cts in Sy.No.11 and kept Acs 100.00 Cts
as reserve for community Purpose/ Housite Site Holders. The Committee has observed
that illegal excavation of Gravel in Sy.No.12 & 11 of Mallavalli Village, Bapulapadu
Mandal & at present no Mining is observed in the area. The site has been surrounded by
East Donka Road followed by NSP Canal, West by existing Palm Oil Plantation, North by
existing Coconut Plantation and South by the premises of existing Fly Ash Bricks

Manufacturing Unit. The Geo-Coordinates of the excavated area is as follows.

Point ID N - Latitude E - Longitude
a 16° 41’ 34.07"N 80° 52’ 39.23"E
b 16° 41’ 34.85"N 80° 52' 38.75"E
C ~16° 41’ 34.07"N 80° 52' 36.38"E
d 16° 41’ 33.87"N 80° 52' 36.42"E

The Revenue authorities of Bapulapadu Mandal have reported the details of
land owners and persons involved in excavation of gravel without permission as
follows.

S. | Name of Land Owner J Sy.No Extent Classification  of | Excavated
No | /Excavated Person in Acs the land area in Acres
1 | Sri Chinnala Gangaraju, | 12/1C 7.78 Patta land 1.40
S/o Venkata Ramayya
2 Sri Chinnala Gangaraju, | 12/1B 3.30 NSP canal 0.75
_ S/o Venkata Ramayya
3 Sri Chinnala Gangaraju, | 12/1A 2.96 Patta land 0.73
S/o0 Venkata Ramayya
4 | Sri Chinnala Narasayya | 12/2A 4.75 Patta land 0.17
S/o0 Subbaiah
5 | APIIC Lands, Sri 11 Adavi Govt Land 0.36
Chinnala Gangaraju S/o
Venkata Ramayya
Total Excavated Area | 3.41

The Assistant Geologist and Surveyor of this office those who accompanied with
the committee has submitted Joint Inspection report and reported that Geologically
the applied area consists of Gravel of recent geological ages which is formed due to
the weathering of base rock of Khondalite suite rock of Archean Age. The Gravel
present in the area is Red in colour, fine grained in nature. Krishna District is
underlain by a variety of geological formations comprising from the oldest Archeans to
Recent Alluvium. Hydro Geologically, these formations are classified as Consolidated
(Hard), The
consolidated formations include crystalline (khondalites, Charnockites & Garnetic

Semi-consolidated (Soft) and Unconsolidated (Soft) formations.
Gneisses) and Meta sediments (Dolomites, Shales, Phyllites and Quartzites) of
Archaean and Pre-Cambrian periods respectively. Semi-consolidated formations occur
in the North-Eastern part of the District and its extension is limited to small area i.e.,

in parts of Musunuru, Nuzividu, Bapulapadu and Gannavaram Mandals.



The Surveyor, O/o Assistant Director of Mines & Geology, Vijayawada has
estimated the quantity excavated in the area of each individual by taking the average

depth of the excavated area as detailed below.

S. | Name of Land Owner Sy.No Extent Excavated | Estimated
No | /Excavated Person in Acs area in | Excavated
Acres Quantity in cums

1 Sri Chinnala Gangaraju, | 12/1C 7.78 1.40 14617.76
S/o Venkata Ramayya

2 Sri Chinnala Gangaraju, | 12/1B 3.30 0.75 6,237.43
S/o Venkata Ramayya

3 Sri Chinnala Gangaraju, | 12/1A 2.96 0.73 7187.83
S/o Venkata Ramayya

4 Sri Chinnala Narasayya 12/2A 4.75 0.17 1765.38
S/0 Subbaiah

5 | APIIC Lands, Sri 11 0.36 3970.10
Chinnala Gangaraju S/o
Venkata Ramayya

Total Quantity Excavated | 33,778.5 b

Finally recommended to take necessary action on the persons involved in illegal
excavation of Gravel in Sy.no.11 & 12 of Mallavalli Village, Bapulapadu Mandal under
Rule 26(2)(i) of APMMC Rules 1966.

The Superintending Engineer, Pulichintala Project Circle, Vissannapeta has
reported that the Bapulapadu Major (NSP Canal) was excavated at about 35 Years ago
and CM&CD works were also completed at that time. Further under modernization of
the canal network with the World Bank Aid, the Bapulapadu Major Canal (NSP) was
modernized with CC lining from Km 0.00 to 15.00. The Bapulapadu canal is passing
through R.s.n0.168 of Anantasagaram Village of Agiripalli Mandal and entering into
Sy.No.12 of mallavalli Village of Bapulapadu Mandal as per FMB. As per the field
verification, the mining was carried out adjacent to the Bapulapadu Major NSP canal in
Sy.No.12 of Mallavalli Village.

Environmental Engineer, Andhra Pradesh Pollution Control Board, Regional
Office, Vijayawada have inspected the area on 04.09.2021 along with the revenue
officials and reported that their office has not issued any permissions such as CFE,
CFO of the board to this Gravel excavated area.

As per the Report of Revenue Officials and office records of Assistant Director of
Mines & Geology, Vijayawada, No permits have been issued to above individuals for
excavation of Gravel in this excavated area and informed that the Mine owner had
carried out Mining operations without Environmental clearance from MOEF & CC, Gol
and CFE & CFO from the Andhra Pradesh poliution control Board as required under
section 25/26 of Water Act (Prevention and Control of Pollution) 1974 and under
section 21 22 of Air (Prevention and Control of Pollution Act) 1981 and Amendments
thereof.



The committee finally observed the following points

I. Illegal Mining was conducted in Sy.No.11, 12/1C, 12/1B, 12/1A & 12/2A
by the land owners.

II. The gravel Mining is conducted without Permission from the concerned
authorities.

III. No Permissions were granted in the excavated area. Basing on the
report of the concerned the total quantity of Gravel excavated in
Sy.No.11 & 12 of Mallavalli Village is estimated as 33778.5 Cum. The
Assistant Director of Mines & Geology, Vijayawada has issued show
Cause Notice to Sri Chinnala Gangaraju S/o Venkata Ramayya and
Chinnala Narasayya S/o Subbaiah to explain the reasons why the action
should not be initiated against you for excavation of 33778.5 Cum of
Gravel in Sy.No.12/1A, 1B, 1C,11 & 12/2A over an extent of Acs 3.41
Cts without permission from the concerned authorities within 7 days
from the date of receipt of the notice failing which necessary action will
be initiated as per existing A.P.M.M.C rules 1966. The Environmental
compensation will be levied on the respondent after obtaining required
parameters from the concerned authorities.

Soon after receipt of the explanation received from the individuals necessary
action will be initiated against the individuals who are involved in Illegal excavation of

Gravel in Sy.No.11 & 12 of Mallavalli Village of Bapulapadu Mandal as per Rules in
force.
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Revenue D|V|15|_ona| icer, Superintending Engineer, Assistant Director of Mines
Nuzividu Irrigation Circle, & Geology, Vijayawada

Vijayawada
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Combined Map Showing Gravel Excavatated Area in

R.S.N0.12 &11 Of Mallavalli Village, Bapulapadu Mandal
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JOINT INSPECTION REPORT

As per the instructions of the Assistant Director of Mines & Geology, Vijayawada, we
have been to Mallavalli Vilage of Bapulapadu Mandal on 03.09.2021 accompanied with the
Committee of 3 members consisting of Assistant Director of Mines & Geology, Vijayawada,
Revenue Divisional Officer, Nuzivdu and Superintending Engineer, Irrigation Circle,
Vijayawada to inspect the areas adjacent to the Sy.no.11 of Mallavalli Village which is
allotted to APIIC, Mallavalli i.e., Sy.No.12, 200 & 209.

In this connection it is informed that, the adverse News published in Enadu News
paper on 13.07.2021 under the caption “Mallavalli Grave! Pai Mafia Padaga” on excavation
of illegal soil Mining adjacent to the Sy.No.11 which is allotted to APIIC. Basing on the
adverse news item National Green Tribunal (NGT) south zone has ordered in
0.A.N0.177/2021 on SUO MOTO basis as follows

"In order to ascertain the genuineness of the allegations make and also
alleged violations and since this area is also falling Krishna District. So we feel that
the same committee which has been appointed in O.A. No 176 of 2021 (SZ) can be
directed to look in to this issue also and submit a comprehensive report, so that this
Tribunal can dispose of both the cases by a common order”.

The Hon’ble National Green Tribunal also directed the committee to ascertain the
following

1. Whether there any illegal gravel mining is going on in that area in
question, if so, what is the nature is so, what is the nature of action taken
by the authorities against such violations.

II.  Whether the gravet mining is being carried out in that area with necessary
permissions and clearances if any required for that purpose by authorities
against such violations.

III.  Whether any excess mining has been done even when permission have
been granted and if so, what is the quantity of excess mining done and
assess the environmental compensation Including the amount required for
restoration, apart from imposing royalty and penaity as per the
regulations,

Accordingly, the Director of Mines & Geology, Ibrahimpatnam and the Collector &
District Magistrate, Krishna, Machilipatnam has appointed the committee comprising of
Assistant Director of Mines & Geology, Vijayawada, Revenue Divisional Officer, Nuzivdu and

Superintending Engineer, Irrigation Circle, Vijayawada. ; A
APITC lanrdy

The committee has inspected the Iands,\adjacent to the APIIC lands and observed
that illegal excavation of gravel ohserved in Sy.nc.12 of Maliavalii Village, Bapulapadu
Mandal & at present no Mining is observed in the area and quantify the mineral excavated in
that area. The site has been surrounded by East Donka Road followed by NSP Canal, West
by existing Palm Oil Plantation, North by existing Coconut Plantation and South by the
premises of existing Fly Ash Bricks Manufacturing Unit, The Geo-Coordinates of the
excavated area is as follows,

| Point 1D | N - Latitude ‘ E - Longitude |
__a | 16°41'34.07°N |  80° 52 39.23"E
[_ b | 16° 41" 34.85"N 80° 52’ 38.75"F

c 16° 41" 34.07"N | 80° 52’ 36.38"F
[ d [ 16° 41733.87'N |  80° 52" 36.42°E |

Further they verified the details of iands as per the Revenue Records and enquired
the persons involved in the excavation of gravel in this area. The details of ownership of the
lands and persons involved in excavation of Gravel and the excavated areas in the land as
reported by the Revenue authorities are as follows



S. | Name of Land Owner | Sy.No Extent in | Classification of | Excavated-area |
No | /Excavated Person Acs the land in Acres '
1 Sri Chinnala Gangaraju, 12/1C 7.78 Pattaland 1.40
2 S/o Venkata Ramayya )
2 Sri Chinnala Gangaraju, 12/1B 3.30 NSP canal 0.75 o
S/o Venkata Ramayya i
3 Sri Chinnala Gangaraju, 12/1A 2.96 Pattaland 0.73
. S/o Venkata Ramayya _ |
4 Sri Chinnala Narasayya 12/2A 4.75 Pattaland 0.17
| S/o Subbaiah
5 APIIC Lands, Sri Chinnala | 11 Adavi Govt Land 0.36
Narasayya S/o Subbaiah
| Total Excavated Area | 3.41 ]

Geologically the applied area consists of Gravel of recent geological ages which is
formed due to the weathering of base rock of Khondalite suite rock of Archean Age. The
Gravel present in the area is Red in colour, fine grained in nature. Krishna District is
underlain by a variety of geological formations comprising from the oldest Archeans to
Recent Alluvium. Hydro Geologically, these formations are classified as Consolidated (Hard),
Semi-consolidated (Soft) and Unconsolidated (Soft) formations. The consolidated formations
include crystalline (khondalites, Charnockites & Garnetic Gneisses) and Meta sediments
(Dolomites, Shales, Phyllites and Quartzites) of Archaean and Pre-Cambrian periods
respectively. Semi-consolidated formations occur in the North-Eastern part of the District
and its extension is limited to small area i.e., in parts of Musunuru, Nuzividu, Bapulapadu
and Gannavaram Mandals.

The Surveyor has estimated the quantity excavated in the area of each individual by
taking the average depth of the excavated area as detailed below.

S. | Name of Land Owner Sy.No Extent in | Excavated Estimated Excavated—‘
No | /Excavated Person Acs area in | Quantity in cums
Acres j ]
1 Sri Chinnala Gangaraju, 12/1C 7.78 1.40 14617.76
S/o Venkata Ramayya ]
5 | Sri Chinnala Gangaraju, | 12/1B 3.30 0.75 6,237.43
S/o Venkata Ramayya I -
3 Sri Chinnala Gangaraju, 12/1A 2.96 0.73 7187.83
S/o Venkata Ramayya |
4 Sri Chinnala Narasayya 12/2A 4.75 0.17 1765.38
S/o Subbaiah . - - |
5 APIIC Lands, Sri Chinnala | 11 c.3 3970.10
. | Narasayya S/o Subbaiah - - B
| ~ Total Quantity Excavated | 33,778.5 ]

This office has not issued any permits to above individuals for excavation of Gravel in
this excavated area.

In view of the above, it is recommended to take necessary action against the land
owners and persons involved in illegal excavation of Gravel in the above said area as per
Rule 26(2)(i) of APMMC Rules 1966.

.r:‘ h A
{EW‘.LM
Surveyor 1t Geologist
0/0.ADM&G, VIA. 0/0.ADM&G, VIA



s NDHRA PRADESH POLLUTION CONTROL BOARD

i PGS REGIONAL OFFICE, VIJAYAWADA.
m Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Nagar,
W P Vijayawada — 520 008.

Ph.No: 0866-2543542

Lr.No.NGT OA No.177 of 2021/PCB/RO-VIA/2021- 55 Date.06.09.2021

To

The Collector & District Magistrate,
Krishna,
Machilipatnam.

Sir,

Sub: APPCB-RO-VJA-The Hon'ble NGT, South Zone, Chennai taken in suo motu case
0A.No.177 of 2021 considering adverse news item with title "Mallavaili
gravel pai mafia podaga"” published in Krishna District Edition in Eenadu
telugu newspaper on 15.07.2021 and sought action taken status against the
culprits -Report submitted — Reg.

Ref: 1. The Hon'ble N.G.T. Chennai Order issued in O.A.No.177 Dated.15.07.2021
on adverse news item published in Eenadu newspaper with title
"Mallavalli gravel pai mafia padaga" published on 15.07.2021.

2. Lr.Rc.D4/1949/2021, Dated.21.08.2021, directions received from the
Collector& District Magistrate, Krishna, Machilipatnam.

3. Joint Inspection conducted by the officials of the APPCB,RO, Vijayawada
along with officials of O/o. The Tahasildar, Bapulapadu Mandal, Krishna
District on 04.09.2021.

ok
Vide reference cited above, it is to submit that the Hon'ble National Green Tribunal
(N.G.T.}, South Zone, Chennai has taken up in Suo motu case 0.A.No.1770f 2021 and
issued Order dated.11.08.2021 on adverse news item with title name of "Mallavalli
gravel pai mafia padaga” published in Eenadu Telugu newspaper on 15.07.2021. The
Hon'ble N.G.T. issued directions to ascertain whether i).there is any illegal mining is
going on in the area in question, if so, what is the nature of action taken by the
authorities against such violators, i} whether gravel mining is being carried out in that
area with necessary permissions and clearance if any required for that purpose by
authorized persons and iii) whether excess mining has been done even when
permissions have been granted and if so, what is the quantity of excess mining done and
assess Environmental Compensation including the amount required, apart from

imposing royalty and penalty, as per the regulators for restoration for the damage

caused to the environment etc.,

Pagelof4




Vide reference 2™ cited above, this office has been directed by the Collector& District

Magistrate, Krishna, Machilipatnam to go through the contents of the above said the

Hon'ble N.G.T. Order issued dated.11.08.2021 in O.A.No.177 of 2021 and submit a

detailed report.

In this connection, the officials of APPCB, 'RO, Vijayawada have inspected the site of the

Gravel quarry on 04.09.2021. Sri T.Naga Sai Kiran Kumar, Deputy Tahsildar, Sri.G.Ranga

Rao, Mandal Surveyor and Sri S.S. Vara Prasad, VRO, O/o. Tahsildar, Bapulapadu Mandal

have accompanied during inspection.

During the inspection, the following observations were made:

A7

v

The site identified has been located at R.S. No.12 & 11 which belongs to Sri.
Chinnala Ganga Raju, S/o. Venkatramayya, R/o. Mallavalli (V) of

Bapulapadu(M), as per the records of Revenue Department.

The geo Co-ordinates of the site are Latitude : 16.714617 & Longitude :
80.335062.

> As verified from the Revenue reports, total extent of land in R.S.No:12 is Ac.

3.05 Cents and Ac. 0.36 Cents is in R.S.No:11, which has been allotted to the
APIIC.

The site has been surrounded by East: Donka road followed by NSB Canal,
West: Existing Palm oil plantation, North: Existing Coconut plantation and

South : Premises of existing fly ash bricks manufacturing unit.

Mining of gravel was carried out in the above site excavated upto a depth of
about 1.5to 2.0 meters from the surface level. No excavated gravel has been

accumulated in the site area on the day of inspection.

No stagnation of water is observed in the mined out area, as the mine is in
dried up condition, at the time of inspection.
At present, no mining is observed in the mine area, on the day of inspection.

NSB Canal is passing adjoining the excavator site all along Eastern boundary,

which is an irrigation canal for supplying water for agriculture in the

surrounding area.
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\_.G,Eurther, it is submitted that, this office has not issued any permissions such as CFE/CFO
‘of the Board to this Gravel mining site. it is to submit that, Environmental
Compensation can be estimated on having known about the quantity of excavated
gravel material lifted from the mine area and the total number of working days of the
mine. The aforementioned authenticated information may be given by the Mines &
Geology Department and Revenue Department, Krishna District to arrive at the

quantum of Environmental Compensation, as per the formulae as given betow.

Environmental Compensation calculation:

The Hon'ble National Green Tribunal has accepted the method and mentioned in the
order dated.19.02.2019 in the matter of Original Application No. 593/2017, (W.P.)(Civil)
No. 375/2012), Paryavaran Suraksha Samiti & Anr. Versus Union of India &Ors.

The following equation is used for estimating environmental compensation for Gravel
quarries.

EC=PIx Nx Rx Sx LF
Where,

EC=Environmental ~ Compensation
inPI=Pollution Index of industrial
sector

N = Number of days of violation took
place R = Afactor in Rupees () for EC
S = Factor for scale of

operation LF = Location

factor

1. Pollution Index of industrial sector(PI)

The Pollution Control Board has categorized Gravel quarries into RED category
of industries and accordingly the consents will be issued. For Red category of
industries, average pollution index is 80.Thus, Plis considered as 80 in the EC

estimation for Gravel quarries.

2. Number of days of violation (N)

The number of days for which violation took place is considered, as the period
between the day of violation observed and day of compliance verificd by the

Committee.

Page 3 of 4



3. Scale of operation(S):

ThesestonequarriesareconsideredassmallscaleasperconsentissuedbyAPPCB - as
the capital investment by individual stone quarries are less than Rupees Ten

lakhs. Thus, scale of operation(S) for EC estimation is considered as 0.5.

4. Location factor(LF):

The village namely, Mallavalli (V) and Meerjapuram (V), Bapulapadu (M),
Krishna District are located within 10 Kms. radius ofthe Gravel quarry site and
no other eco sensitive regions arc located in the region. The total population in
the region is less than one million. Thus location factor(LF)is considered, as |

for EC estimation.

5. Factor in Rupees (R)(Rs):

As per the Environmental Compensation estimation guidelines, factor of Rupees
may be minimum of Rs.100/- and maximum of Rs.500/-. In the guidelines, it is
suggested to consider as Rs.250/-, as Environmental Compensation in case of

violation.

It is to submit that, the Board has not issued any consent (CFE/CFOQ) of the Board to the
above said Gravel mining projects. The mine owner had carried out mining operations
without obtaining Environmental Clearance (EC) from MoEF & CC, Gol and CFE & CFO
from the A.P. Pollution Control Board, as required under Section 25/26 of the Water
{Prevention & Control of Pollution) Att, 1974 and under Section 21/22 of Air (Prevention

& Control of Pollution) Act, 1981 and amendments thereof.

This is submitted for favour of kind information.

Yours faithfully,

nk {\\ ,/\&
ENVIRONMENTAL ENGINEER

J

T
o b l\'. L5

Copy submitted to

1. The JCEE, APPCB, ZO, Vijayawada for favé

g

2. The SEE (Legal) APPCB, BO, Vijayawada for favour of kind information.

ind information.
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Report on Hon’ble National Green Tribunal (NGT) , Chennai, Suo Motu petition Order No.

177/2021, dt:11.08.2021, as per the news item published in Eenadu Telugu News Paper,

Krishna District, Amaravathi edition, dt: 15-07-2021 pertaining to the NSP Canal in

Mallavalli (V) of Bapulapadu (M) limits.

The Hon’ble National Green Tribunal (NGT), Chennai has taken up Suo Motu petition
(O.A. No. 177/2021) as per the news item published in Eenadu Telugu News Paper, Krishna
District, Amaravathi edition, dt: 15-07-2021 and as per the orders of the NGT, the Collector
and District Magistrate, Krishna, Machilipatnam vide
Proc.No.Rc.D4/1949/2021,Dt.28.08.2021 constituted a Committee, with the following
officers.

1) The Revenue Divisional Officer, Nuzvid.
2) Superintending Engineer, Irrigation Department, Vijayawada, and
3) Assistant Director of Mines and Geology, Vijayawada.

to ascertain the genuineness of allegations and violations, if any, said to have been
committed in 0.A.No. 177/2021 of Hon’ble National Green Tribunal (NGT), Chennai ,based

on news item “ Gravel Mining Mafia Eye on Gravel in Mallavalli”, where soil is being
excavated.

In this context, an inspection was carried out on 04.09.21 and the following report
is submitted.

The canal Cross sectional details of Bapulapadu Major are shown below (Fig: 1)
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'jg 1:- Canal Cross-sectional details as per HPs :'

The Bapulapadu Major (NSP) Canal was excavated at about 35 years ago and CM &
CD Works were also completed at that time.

Further, under modernization of canal netWO(k with the World Bank Aid, the
Bapulapadu Major (NSP) Canal was modernized with C.C Lining from Km.0.000 to
km.15.000.



The Bapulapadu Major (NSP) Canal is passing through R.S. No.168 of Anantasagaram
(V) of Agiripalli (M) and entering in to R.S. No. 12 of Mallavalli (V) of Bapulapadu (M) as per
FMBs which are annexed.

As per the field verification, mining was carried out adjacent to the Bapulapadu
Major (NSP) Canal, in R.S. No 12 of Mallavalli (V).

The following Fig No. 2 illustrates the Mining affected area, adjacent to the Canal
portion.
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Fig 2 :- Existing Canal Cross—segtional details and adjacent mining area ] EE (EGL)

Superintending Engineer
Pulichintala Project Circle,
Vissannapeta



By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

O/o the
Asst. Director of Mines and Geology,
Vijayawada.

Show Cause Notice No. 2198/NGT/2021,- | Dt.03.09.2021

Sub:- Mines and Minerals - Illegal Excavation of Gravel in Sy.No.12/1A, 1B, 1C and 11
by Sri Chinnala Gangarju, S/o Venkata Ramayya of Mallavalli Village, Bapulapadu
Mandal, Krishna District — Show Cause Notice Issued - Regarding.

Ref:- 1. Report of the Village Revenue Officer, Mallavalli village and Revenue
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal.
2. Joint inspection report of the Assistant Geologist and Surveyor of this office.

* % ok k X

Your attention is invited to the subject and reference cited and inform that, the
adverse News published in Enadu News paper on 13.07.2021 under the caption "Mallavalli
Gravel Pai Mafia Padaga” on excavation of illegal soil Mining adjacent to the Sy.No.11 which
is allotted to APIIC. Basing on the adverse news item National Green Tribunal (NGT) south
zone has ordered in 0.A.N0.177/2021 on SUO MOTO basis and appointed a committee in
O.A. No 176 of 2021 (SZ) can be directed to look in to this issue also and submit a
comprehensive report.

Accordingly, the Director of Mines & Geology, Ibrahimpatnam and the Collector &
District Magistrate, Krishna, Machilipatnam has appointed the committee comprising of
Assistant Director of Mines & Geology, Vijayawada, Revenue Divisional Officer, Nuzivdu and
Superintending Engineer, Irrigation Circle, Vijayawada.

The committee has inspected the lands adjacent to the APIIC lands and observed
that illegal excavation of Gravel observed in Sy.no.12 of Mallavalli Village, Bapulapadu
Mandal & at present no Mining is observed in the area.

The Revenue officials i.e., Village Revenue Officer, Mallavalli village and Revenue
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal and Assistant Geologist and
Surveyor of this office those who are accompanied with committee has reported the details
of lands and the persons involved in the excavation of gravel in this area. The details of
ownership of the lands and persons involved in excavation of Gravel and the excavated
areas in the land as reported by the Revenue authorities are as follows

|s. [Name of Land Owner Sy.No Extent in | Classification of | Excavated area
No | /Excavated Person Acs the land in Acres
1 | Sri Chinnala Gangaraju, | 12/1C 7.78 Pattaland 1.40
S/o Venkata Ramayya _
2 Sri Chinnala Gangaraiju, 12/1B 3.30 NSP canal 0.75
S/o Venkata Ramayya
3 Sri Chinnala Gangaraju, 12/1A 2.96 Pattaland 0.73
S/o Venkata Ramayya
4 | Sri Chinnala Narasayya 12/2A 4.75 Pattaland 0.17
S/o0 Subbaiah -
5 [ APIIC Lands, Sri Chinnala | 11 Adavi Govt Land | 0.36
Gangaraju, S/o Venkata
B Ramayya
i Total Excavated Area | 3.41 i




The Surveyor has estimated the quantity excavated in the area of each individual by
taking the average depth of the excavated area as detailed below.

A

S. | Name of Land Owner Sy.No Extent in | Excavated Estimated Excavated
No | /Excavated Person Acs area in | Quantity in cums
Acres
1 | Sri Chinnala Gangaraju, | 12/1C 7.78 1.40 14617.76 T
S/o Venkata Ramayya
2 Sri Chinnala Gangaraju, 12/lB_ 3.30 0.75 6,237.43
S/o Venkata Ramayya
3 Sri Chinnala Gangaraju, 12/1A 2.96 0.73 7187.83
S/o Venkata Ramayya
"4 | Sri Chinnala Narasayya 12/2A 4.75 0.17 1765.38 ]
S/o Subbaiah
5 | APIIC Lands, Sri Chinnala | 11 10.36 3970.10
Gangaraju, S/o Venkata
Ramayya
Total Quahtity Excavated | 33,778.5 o

To

In view of the above Sri Chinnala Gangaraju, S/o Venkata Ramayya of Mallavalli
Village, Bapulapadu Mandal is hereby directed to explain the reasons why the action should
not be initiated against you for excavation of 32013.12 Cum of Gravel in Sy.No.12/1A, 1B,
1C & 11 over an extent of Acs 3.24 Cts without permission from the concerned authorities
within 7 days from the date of receipt of the notice. If you will failed to give explanation
within 7 days, necessary action will be initiated as per existing A.P.M.M.C rules 1966.

Sri Chinnala Gangaraju,
S/o Venkata Ramayya,
Mallavalli Village,
Bapulapadu Mandal
Krishna District.

Asst. Director o

ines and Geology,

@/ Vijajawada

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of kind
information.
Copy submitted to the Collector & District Magistrate, Krishna, Machilipatnam for favour of
kind information
Copy submitted to the Dy. Director of Mines and Geology, Vijayawada for favour of kind

information.
Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of kind information

Copy to the Tahsildar, Bapulapadu for information.



uf By RPAD

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

0O/o the
Asst. Director of Mines and Geology,
Vijayawada.

Show Cause Notice No. 2198/NGT/2021,._ 2. Dt.03.09.2021

Sub:- Mines and Minerals - lIllegal Excavation of Gravel in Sy.No.12/2A by Sri Chinnala
Narasayya, S/o Subbaiah of Mallavalli Village, Bapulapadu Mandal, Krishna District
- Show Cause Notice Issued - Regarding.

Ref:- 1. Report of the Village Revenue Officer, Mallavalli Village and Revenue
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal.
2. Joint inspection report of the Assistant Geologist and Surveyor of this office.

* k %k X X

Your attention is invited to the subject and reference cited and inform that, the
adverse News published in Enadu News paper on 13.07.2021 under the caption “Mallavalli
Gravel Pai Mafia Padaga” on excavation of illegal soil Mining adjacent to the Sy.No.11 which
is allotted to APIIC. Basing on the adverse news item National Green Tribunal (NGT) south
zone has ordered in 0.A.No.177/2021 on SUO MOTO basis and appointed a committee in
O.A. No 176 of 2021 (SZ) can be directed to look in to this issue also and submit a
comprehensive report.

Accordingly, the Director of Mines & Geology, Ibrahimpatnam and the Collector &
District Magistrate, Krishna, Machilipatnam has appointed the committee comprising of
Assistant Director of Mines & Geology, Vijayawada, Revenue Divisional Officer, Nuzivdu and
Superintending Engineer, Irrigation Circle, Vijayawada.

The committee has inspected the lands adjacent to the APIIC lands and observed
that illegal excavation of Gravel observed in Sy.No.11 & 12 of Mallavalli Village, Bapulapadu
Mandal & at present no Mining is observed in the area.

The Revenue officials i.e., Village Revenue Officer, Mallavalli vilage and Revenue
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal and Assistant Geologist and
Surveyor of this office those who are accompanied with committee has reported the details
of lands and the persons involved in the excavation of gravel in this area. The details of
ownership of the lands and persons involved in excavation of Gravel and the excavated
areas in the land as reported by the Revenue authorities are as follows

S. | Name of Land Owner | Sy.No Extent in | Classification of | Excavated area
No | /Excavated Person Acs theland in Acres
1 Sri Chinnala Gangaraju, 12/1C 7.78 Pattaland 1.40
B S/o Venkata Ramayya B
2 Sri Chinnala Gangaraju, 12/1B 3.30 NSP canal 0.75
S/o Venkata Ramayya - i )
3 Sri Chinnala Gangaraju, 12/1A 2.96 Pattaland 0.73
S/o Venkata Ramayya o N
4 Sri Chinnala Narasayya 12/2A 4.75 Pattaland 0.17
S/o Subbaiah
5 APIIC Lands, Sri Chinnala | 11 Adavi Govt Land 0.36
Gangaraju, S/o Venkata
Ramayya ]
Total Excavated Area | 3.41




The Surveyor has estimated the quantity excavated in the area of each individual by

taking the average depth of the excavated area as detailed below. ba s
S. | Name of Land O_vvhn‘é'r'—_m_sﬁ;l.*l\_l_o_“"' Extent in | Excavated | Estimated Excavated
No | /Excavated Person Acs area in | Quantity in cums
Acres
1 Sri Chinnala Gangaraju, 12/1C 7.78 1.40 14617.76
S/o Venkata Ramayya
2 | Sri Chinnala Gangaraju, | 12/1B 3.30 0.75 6,237.43
S/o Venkata Ramayya
3 | Sri Chinnala Gangaraju, | 12/1A | 2.96 0.73 7187.83
S/o Venkata Ramayya
4 Sri Chinnala Narasayya 12/2A 4.75 0.17 1765.38
S/o Subbaiah
5 APIIC Lands, Sri Chinnala | 11 0.36 3970.10
Gangaraju, S/o Venkata
Ramayya
Total Quantity Excavated 33,778.5 |

In view of the above Sri Chinnala Narasayya, S/o Subbaiah of Mallavalli Village,
Bapulapadu Mandal is hereby directed to explain the reasons why the action should not be
initiated against you for excavation of 1765.38 Cum of Gravel in Sy.No.12/2A over an
extent of Acs 0.17 Cts without permission from the concerned authorities within 7 days from
the date of receipt of the notice. If you will failed to give explanation within 7 days,
necessary action will be initiated as per existing A.P.M.M.C rules 1966.

Asst. Director of MiNes and Geology,
Vijayawada
To L
Sri Chinnala Narasayya,
S/o0 Subbaiah,
Mallavalli Village,
Bapulapadu Mandal
Krishna District.

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of kind
information.

Copy submitted to the Collector & District Magistrate, Krishna, Machilipatnam for favour of
kind information

Copy submitted to the Dy. Director of Mines and Geology, Vijayawada for favour of kind
information.

Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of kind information
Copy to the Tahsildar, Bapulapadu for information.



L)

Photographs Showing the Committee Inspecting Sy.No.11 & 12 adjacent to
the APIIC lands as per the orders of NGT Case No.177




GOVERNMENT OF ANDHRA PRADESH
WATER RESOURCES DEPARTMENT

From To, 54 £
Sri. Y. Srinivas, M.E., The Collector & District Magistrate,
Superintending Engineer, Krishna District,
Pulichintala Project Circle, Machilipatnam.
Vissannapeta.

Lr. No: SE/PPC/VSP/ DB/TO/NSP /General/ __323M Dt. 06.09.2021
Sir,

Sub:- Water Resources Department — Mines and Quarries - Krishna District-
NGT- Order No.177/2021 Dt.11.08.2021 Suo Moto based on New items
published in Eenadu telugu News Paper. Krishna District, Amaravathi
edition dt.15.07.2021- Constitution of Joint Committee — Report submitted

Regd.
Ref.- 1. Collector & District Magistrate, Krishna Lr No. Rc.D4/1949/2021
Dt.03.09.2021.

LA 220

With reference to the subject cited above it is to submit that as per orders of
the Hon'ble National Green Tribunal (NGT) , Chennai, the Collector & District
Magistrate Krishna has appointed Joint Committee, comprising of the following to
ascertain the genuineness of allegations and violations if any said to have been
committed and requested to submit detailed report on the points raised in O.A.No.
17712021.

1) Revenue Divisional Officer, Nuzvid.

2) Superintending Engineer, Irrigation Department, Vijayawada.,

3) Assistant Director of Mines and Geology, Vijayawada

In this context, an inspection was carried out on 04.09.21 and the detailed
report is here with submitted for favour of taking further necessary action.

Encl: 1. Report
2. APSAC Map
3 FMBs - 3Nos
Yours faithfully,
Sd/ Y.Srinivas
Superintending Engineer
Pulichintala Project Circle
Vissannapeta

Itefil

? r
Dy. Superintenéi)f?g} El'lgineer
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\ T.KRISHNA MGi At HAL B Tech Andhra Pradesh Industrial

A Dy. ZONAL MANAL (%) Infrastructure Corporation Ltd.
= ! } (A Govt. of Andhra Pradesh undertaking)

ffice, Industrial Park,
APIIC LIMITE IUAY AWADA-520 007

e Zonal Manager
= 0003t}27.08.2021

APIIC

The Future is Hers

Lr.No.DZM(E)/APIIC/VJA/MIP-MLVL/2021i-22 _

To

The Zonal Manager
APIIC Limited
Vijayawada

e e

Sir, TR

Sub:  APIIC Limited, Vijayawada = Nation Green Tribunal - Mines and Quarries -

Krishna District - Mallavalli Village of Baputapadu Mandal, Krishna District -

Suo Moto Petition Admitted by Nation Green Tribunal, South Zone, Chennai

-Report called for Gravel Mining Mafia Lye Gravel in Mallavalli on the article

) published on 15.07.2021 in Eenadu Telugu News Paper, Andhra Pradesh,
Krishna District Amaravathi Addition- Report submitted - Reg.

Ref: 1. OA No.177 of 2021 (57}, dated.11.08.2021 of the National Green Tribunal
south zone, Chennai.
2" Rc.N0.D4/1949/2021, date4.21.08.2021 of the Collector & District

@/ y—\\(\ " Magistrate, Krishna, Macriiipatnam

LS 2

& It is to submit that the land alienatad to APHC in Rs.No.11 measuring an extent of
QJ Ac 1360.00 cents of Mallavalli(V), Bapulapadu ( M), Krishna District is uneven with
Hillocks and steep vallies.

To develop the subject land as Industrial Park APIIC formed 22.50 Km length of
roads with storm water drains on both sides. Further it is to submit that to make the land
even to construct the roads, APIIC has to cut the hiltock portion and filled the low laying

-
f\/ areas within the subject land. Photos contains the road formation are enclosed for
VAR reference. :

% 4 Further some of the plot owners those who have large extent of allotment have

;;' levelled the land allotted to them duly cutting the hillock areas and transferring the
“\(S same to the low level areas in their premises.

Further it is to submit that therc is no excavation of gravel from APIIC industrial

\o area to outside areas as published in the news paper.
‘9’\-5‘4 It is to submit that further that there is same quarrying happens in the patta land
'35"\ bordering to the APIIC lands.

This is submitted for favour of taking further necessary action.

Encl: As above




)
e
I&‘ ]

iy r
e iy A
£ i

0

Rt




ifiscsorocia:

CR-26 (1200 )ROHD @ ki 4

-
3 i : .
P







CR -13(18.00) ROCK @,KM,.JaU_.QO' 10 250:00

o s . " - LN .
. - oo '." o = . L "
b o e o T =
LR | L A St Ve

-H" ;

! Pl

F -









2




.




MR -3 (30,00 M) ROAD'ROCK 1080-70, 1780







‘”:‘




LT

_-— =

B |




